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Final Order No.   20061 / 2021     

Date of Hearing: 08/03/2021 

Date of Decision: 08/03/2021 

Per : S.S GARG  
 

 

   Learned counsel Shri B.V. Manjunatha appearing on behalf of the 

appellant states that he has wrongly filed the appeal before this Tribunal and 

wants to withdraw the same with a liberty to file the same before the 
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competent authority.  Prayer is allowed.  The present appeal is dismissed as 

withdrawn with a liberty to file the same before the competent court of law. 

 

(Order was pronounced and dictated 

in Open Court on 08/03/2021) 

 

(S.S GARG) 
JUDICIAL MEMBER 

 
 

 
Raja...  

 


